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<v) Alxxced Tkansfcr or 10-11 Mil­
lion dollars to a Swiss Bank

SHRI SHYAMNANDAN MISHRA 
(Begusanai): Sir, under Rule 377, 1
would like to draw the attention of 
the Government to a matter which 
has grave public importance. Some­
time ago during the previous regime, 
the Ministry of External Affairs had 
asked an agency of the Government 
to assist and arrange for the deposit 
ol an amount of 10 to 11 million dollars 
in a Swiss Bank (probably Union 
Bank of Switzerland, Geneva) in a 
numbered account. The order was 

issed in twq instalments, by two 
Secretaries of the Ministry ot Exter­
nal Affairs. The money was released 
by the Reserve Bank of India. Bom­
bay to be deposited in Geneva. Mr 
Luther, the then Deputy Governor of 
R B.I. was asked to handle the case.

When this Government took overin 
March last, this strange transaction 
jr.ust have been brought to its notice. 
So, it must be in a position now to 
clarify the position regarding it.

One fails to understand why was 
the Ministry of External Affairs in 
volved in such a transaction. If this 
was part of a commercial deal, it 
should have been dealt with by a 
specific company either in the public 
sector or in the private sector and 
not by a department of the Govern­
ment, much less the Ministry of Ex 
temal Affairs.

Or, if it was pari of an aid there 
could be no question of any commis­
sion. In the case of a transaction n*
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a State-to-State basis there could be 
no question of some individuals com­
ing in and receiving any amount

The transfer of this money to a 
.numbered account in Switzerland was, 
it is said, for the benefit of four indi­
viduals including Hinduja Bros, and 
an Indian Politician of that time.
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THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VABMA): At t i*  
moment the hor, Minister of External 
Affairs has some meeting With the 
Soviet Delegation. What the hon. 
Member Shri Shayma nan dan Mishra 
has said will certainly be brought tar 
his attention.

It is also said that in all deals bet­
ween the STC and Iran in sugar, 
cement, etc., these people were in* 
volved. Similarly, they and their neW 
partners are said to have been in­
volved in big projects ,like the Kudre- 
mukh, and the construction of the 
new rail lines which are being dis- 
caused between India and Iran.

It may also be recalled that it was 
reported that a telex message was sent 
by the Ministry of Foreign Trade dur­
ing the previous regime to the Indian 
Embassy in Iran directing them to stop 
negotiations with other parties for the 
sale of cement and sugar and thence­
forward to channelis such activities 
through the Hinduja Bros. The said 
Telex message must be laid on the 
Table of the House and the Govern­
ment should also give the names of 
all the deals in which this party was 
involved directly or indirectly, as com­
mission agents or as principals (buy­
ers and sellers) with any Government 
company.

And most important of all, the Gov­
ernment should inform the House 
about the nature of the transfer of 
10-11 million dollers to the Swiss 
Bank, about the party to which it was 
transferred and their findings in res­
pect of the manner in which the Mini­
stry of External Affairs was involved
■ In it.

1 wish the Minister of External 
Affairs were present. He told me that 
*>e had some other engagement but 
Probably the Minister of Parliament­
ary Affairs will throw some light 
®n it. , . . .

14.48 kn.

MOTION OF THANKS ON THM
PRESIDENTS ADDRESS—Contd. ...
MR. DEPUTY-SPEAKER: The

House will now continue its debate 
on the motion of thanks. Dr. B. N. 
Singh will resume his speech.

S ^ «rt fan* 377 % 
ff'TTT "TT 'TT'ff fcTT «JT I
«T5T?r *T(rr m  fa fairx | i

t t m h  ngtxtr rr/ftur*
i f  t  I

V ?  ’fr t  : STrwrH 

tT>TotT̂ o!To ?TT m  TT<TT «TT I

MR. DEPUTY-SPEAKER: Matter*
which had been permitted, I had al­
lowed.

DR. B. N. SINGH: (Hazaribagh):
Yesterday while I was supporting the 
motion of thanks, I welcomed the 
Government’s action in "giving the 
country in record time freedom from 
abject slavery and terrible humiliation 
and Draculian terror that people had 
suffered during the nightiparish days 
of the Emergency and at the same 
time I pointed out that I could not 
understand or appreciate the sudden 
change in the thinking of the govern­
ment which is now prepared to con­
cede. qualified respectability to  the 
actq of the ^previous govt, which -.i*


